
TN THE CENTRAL WM7'iI5T7TIVE T2rJNAL HYDRAB'D ?ETCH 

AT HYDERAF'.D 

M.A. No. 307/93 
O.A. No. .983/89 	 nt. of Decision. 2$493. 
T.A.No. 	 - 

Shri G. Nagaraju & Others. 	 Petitioner 

Shi N. Rama Mohan_Rao 	 dvocate for 
the petitioner 
(5) 

Versus II 

Scienfif Ic Advisor, DRDO, New Delhi. 	Respondent 

Shri N.R._Devaraj. 	Advocate for 
the Respondent 
(s) 

CORAM 	- 

THE HON'BLE MR. Justice V. Neeladri Rao, Vice-chairn. 

THE HON'BLE MR. P.T. Thiruvenadam, Member (Amn.) 

Whethr Reporters of local papers may 
be alwed to see .the judc..ement? 

To be referred to the Reno - ters or not? 

Whether their Lordships wish to see 
the fair copy of the Judgernent? 

Whether it needs .to be c.ircuisted tc. 
other Benches of the Tribunal? 

Remarks of Vice-chainnan on Columns 
1,2,4 (to be submitted to Hon'blé 
Vice-Chairman where he is not on the 
Bench.) 
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IN THE CENTRAL ADMINISTRATIVE TR 

M.A. No. 307/93 in OA No. 983/89 

Date of o&&r 1Th 23-4-93. 

Between 

C. Nagaraju, 
Chargeman Grade-II, 
DRDL. Hyderabad. 

vijayakumar, 
Chargeman Cr. II, 
DRDL, Hyderabad. 

G.C. Das, 
Working as Chargeman Gr.II, 
DRDL, Hyderabad. 

Mir. Sharnshuddin, 
Chargeman Cr. II, 
DRDL, Hyderabad. 

C. Anand, 
Chargeman Cr. II, 
DRDL, Hyderabad. 

D. Rhavani 3hankar, 
Chargeman Cr. II, 
DRDL, Hyderabad. 

S. Aleemuddin, 
Chargeman Cr. .11, 
DRDL, Hyderabad. 

B. Surendran, 
Chargeman Cr. II, 
DRDL, Hyderabad. 

C. Ballesha, 
Chargeman Cr. II, 
DRDL, Hyderabad. 

A.P. Padmanabhan, 
Chargeman Cr. II,,, 
DRDL, Hyderabad. 

B. Dayananda Reddy, 
Chargeman Cr. II, 
DRDL, Hyderabad. 

S. Hameedulla, 
Chargeman Cr. II, 
DRDL, Hyderabad. 

Yadagiri 
Chargeman Cr. II, 
DRDL, Hyderabad. 

My. BeSmin, 
Chargeman Cr. II, 
DRDL, Hyderabad. 
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sic 

P. Moss, 
Chargeman Gr. II, 
DRDL, Hyderabad. 

J. Emmanuel, 
Chargeman- Gr. II, 
DRDL, Hyderabad. 

K. Nagender, 
Chargeman Gr. II, 
DRDL, Hyderabád. 

N. Ratnam, 
Chargeman Gr. II, 
DRDL, Hyderabad 	 Applicants. 

And 

The Union of India rep. by its 
Scientific Advisor to Defence Minister & 
Secretary, Defence Research& Development, 
Ministry of Defence, New Delhi. 

The Director-General, 
Defence Research & Development, 
Ofganisat ion, 
Defence Headquarters, New Delhi. 

Joint Controller of Defence Accounts, 
D.R.D.L., Campus, IKe 
Hyderabad-500 258. 

The Director, 
Defence Research & Development 
Laboratory) 
Kanchanbagh, Hyderabad-500 258. 

COUNSEL FOR THE APQICANTS 

COUNSEL FOR THE RESPONDENTS 

CORAM 

Respondents. 

Shri N. Rama Mohan Rao 

Shri N.R. Devaraj. 

}jOn'ble Justice 9hri V. Nee1adric, Vice-Chairman 

Hon'ble Shri P.T. Thiruvengadam, Member (Admn..) 

(order of the divn. bench delivered by Justice Shri 

V. Neeladri Rao, Vice-Chairman.) 

Heard Shri N. Rama Mohan Rao, learned counsel 

for the applicant and Shri N.R. Devaraj, learned counsel 

for the respondents. 

This MA is filed praying for clarification of 

(-I the order dated 25-2-93 In the CA 983/89 to thseaect 
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that the respondents should not effect any recovery 

from the applicants on the basis of re-fixation of 

the pay which was confirmed by order dated 25-2-93. 

The applicants in OA 758/92 and the applicants in 

OA 983j89 are similarly situated and the relief; 

claimed .tpoth the OAsare substantially the same. 

The OA 758/92 was disposed of on 29-3-93 wherein 

this Bench specifically stated that the respondents 

should not give effect to the recovery of the amounts 

paid in excess upto 31-8-1991. As similar specific 

direction was not given in the order dated 2 5-2-93 

in OA 983/89, this MA is filed. For the reasons 

stated in the order dated 29-3-93 in GA 758/92, we 

make a specific direction ftr—the--epp±tCfltS in 

OA 983/89 to the effect that the respondents should 

not recover the excess amounts paid upto 31-8e91. 

The MA is ordered accordingly, with no costs. 

(P.T. Thiruvengadam) 	 (v. Neeladn Rao) 
Member (Admn.) 	 vice-Chainran 

Open Court dictation 

_ 
Dated 23nd  April, 1993- Dy.RegistrarJ) 
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To 
The Scientific Advisor to Defence Minister & Secretary, 
Defence Research & Development, Min.of Def. Union of India,1\7ewDelhi- 
The Director General, Defence Research & Development, 
Organisation, Defence Headquarters, New lhi. 
The Joint Controller of Defence Accounts, D.R.D.L.,Carnpus 

Hyderabad-258. 
The Director, Defence Research & Development Laboratory, 

Kancharibagh, Hyclerabad-258. 
One copy to Mr.N.Rammohan Rao, Advocate, CAT.Hyd. 
One copy to Mr.N.R.Devraj, Sr.cGSC.CAT.Hyd. 

7 • One copy to Library, CAT.Hyd. 
8, One spare copy. 
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